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“m e’ LOCK-Up death:
5 cops booked
for murder

A day after Class XII stu-
L \dent Dhiraj Singh Rana
was found dead in a police
lock-up in Uttarakhand’s
Udham Singh Nagar, five
cops, including the outpost
in-charge, were booked for
murder on Friday, reports
Aakash Ahuja. The Natio-
nal Human Rights Commis-
sion issued a notice to the
state DGP asking him to pro-
be the issue and submit a re-
port to it in six weeks. DM
Neeraj Khairwal ordered a
magisterial inquiry.

According to police, the
boy, detained for quizzing in
a case of theft, “hanged him-
self from thebars of thelock-
up”’. However, Rana’s family
alleged he was “murdered
following torture by cops”.
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m mﬁj Cannot videograph
Sentence Review
Board meetings,

govt tells Delhi HC

NEWDELHI: The Delhi government
Thursday informed the Delhi
high court that it cannot video-
graph proceedings of the Sen-
tence Review Board (SRB)asno
“extraneousfactors are consid-
ered by the board or influence
the decision of the board”.

In an affidavit submitted
before a bench of Chief Justice
DN Patel and Justice C Hari
Shankar, the additional stand-
ing counsel of the Delhi govern-
ment, advocate Gautam Nar-
ayan told the court that no
instances of bias were cited by
the petitioner.

He added that the cases and
categorisationsdealt by the SRB
are as per the directions of the
Supreme Court and National
Human Rights Commission
(NHRC) guidelines.

The court was hearing a plea
by lawyer and social activist
Amit Sahni, who sought appro-
priate directions to the authori-
ties for ensuring impartiality
and fairnessin the functioningof
SRB, which deals with cases of
convictsfor pre-maturerelease.

“Pre-mature release of poor
convictsisnotdoneinafairand
impartialmanner,” the pleahad
contended. On Thursday, the
Delhigovernmenttold the court
itcannot give codes orrollnum-
bers to the prisoners as sug-
gested by the petitioner. The gov-
ernmentalso told the court that
the suggestion to conceal names
and surnames of prisonersisnot
feasibleasall details such as his/
her family and societal circum-
stances, the willingness of the
family totake him/herback are
takeninto consideration before
a recommendation is made by
the SRB. RICHA BANKA
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N G NHRC notices
~ on custodial
deaths

SPECIAL CORRESPONDENT
NEW DELHI

The National Human Rights
Commission on Friday is-
sued notices to the Tamil
Nadu and Uttarakhand go-
vernments in separate cas-
es of custodial deaths from
suicide.

Taking suo motu cogni-
sance of media reports, the
NHRC sought a report from
the Tamil Nadu Director
General of Police about the
custodial death of a man in
the Cuddalore district on
Thursday. The NHRC asked
for the inquest report, the
post-mortem examination
report and the magisterial
enquiry report in Six
weeks.

According to reports, the
24-year-old man was arrest-
ed at 9.45 a.m. on Thursday
for withdrawing money us-
ing stolen ATM cards. He
was found dead in a toilet
at 10.45 a.m.

The NHRC also took suo
motu cognisance of a cus-
todial death of an 18-year-
old man in Uttarakhand.
According to reports, the
man was arrested on charg-
es of theft on Tuesday and
he was found dead in the
police lock-up.
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NHRC notice to Haryana govt
over ‘rape’ of class 11 student

New Delhi: The National human
Rights Commission (NHRC)
Friday issued a notice to the
Haryana government over al-
leged rape and impregnation of
aclass 11 student by her teacher
in a state-run school in Panipat.

“The NHRC has taken suo
motu cognisance of media re-
ports that a class 11 student,
studying in a government school
in Panipat district of Haryana,
was allegedly repeatedly raped
by one of the teachers in the
school and the victim is now
seven months pregnant,” NHRC
said in a statement.

The commission said it was
a serious issue of violation of hu-
man rights. “Such a despicable
and nefarious act done by the
teacher cannot be accepted in a
civilized society at any cost,” it
said.

According to the media re-

ports, the accused teacher had
threatened the girl that her fam-
ily members would be killed if
she disclosed the incident to
anyone, the rights panel said.

The NHRC hasissued a notice
to the chief secretary and the
Haryana government seeking a
detailed report in the matter
within four weeks. “The com-
mission would like to know
about the status of the investiga-
tion of the FIR and arrest of the
accused. The authorities are also
expected to provide all possible
assistance and support to the
family of the victim to overcome
the trauma and to facilitate her
rehabilitation,” it added.

According to the media re-
ports, carried on July 12, the ac-
cused teacher used to conduct
extra classes of the students in
the school premises.
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